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CENTRAL ADRINISTRAT IU£ TRIBUNAL
PRINCIPAL BENCH,NEU DELHI

O.A.No.264/91

New Delhi this the 30th Day of narch,1995

Hon'ble Shri 0«P* Sharma, namber (3)
Hon'ble Shri B-K, Singh , Wember (A)

Shri Kriahan Kumar
S/ Shri Khiali Ren

Shri Raj Kumar Bhatia
S/o Shri Cuditta Ram

(Both Oriwera Cr *C*
under Locoforaman,
Northern Railway,
Bhatinda , •••• Appiicgpt

C/o Shri B,S, Flainee,
Adwocata

240p Oagriti Enclave
Wikas narg Extn
Delhi.

(Shri 8.3. nginee t Advocate)
Wdraus

Union of lndia,_through

1, The General Manager
Northern Railway
Baroda House,
New Delhi.

2. The Divisional Railway Manager,
Northern Railway,
Ambala.

3. The Locoforeman,
Northern Railway, i

'9 ■ ■ Bhatinda ... Respondents

(Shri B.K. Aggarwal s Advocdda )

DAdgeroant (Oral)

(fly Hon*ble Shri 3.P. Sharma,Membe,r (3) )

Both the applicants have jointly filed

this application against the impugned Order dated

14,01,1991 passed by the Divisional Personnel Officer

Northern Railway, Ambala, (Annexure A.1) by which

the applicants ^ra directed to be reverted from the

post of Grade *C' (Oriverl to the post of Shunter,

as they failed in the selection.

2* The respondents contested this application

and stated that for promotion to the post of driver,

OUteL
training course is a pre-requisite^ for promotion to the
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tha flgid post thare is aelection by way of written

examination aa well aa viva woce abd the applicant

after qualifying the written examination could not

J  make grade for empanelmant after viva voce and a®

i  auch all thoae along with the applicanta who could

not make grade fof empenelment were reii^erted to

the aubatentiwe post and the appUcante were

reverted aa ahunter^

3, Ue heard the learned counsel for the applicant

Shri B,S, i*)ainse and Shri B.K, ^garual* for the

respondents. Shri ^ggarwal informed that he has by

post to Applicant No.1 Shri Krishan Kumar but that

has been returned to the department by endorsement

S (\ of the Postoffico, that "the applicant Shri Krishan

Kumar has expired**.

4^ The learned counsel for the applicant is not

aware of the matter. By the Order dated 1.2.1991 the

impugned order of reversion was stayed for a period of

14 days and that interim order continues. However, the

^  respondents in their reply have stated in Para 4.1 and

4.13 of the 0»A, that the applicants before the passing

of the ordBTi^in favour of the applicant or maintaining

statusqub for not revertdidg the applic^ts, already

stood reverted before passing of that order.

V

5, We have heard a similar case on 21.3.95 in

O.A. No.236/91 Tirlok Hath A 4 others Us U.O.I, and

the issue raised in that O.A. has been the same as in

the present O.A. The petitioners of that O.A. ware

also shunters who were also promoted on adhoc basis

as Driver Grade 'C but they could not come out successful

for smpanelraent in the selection and, therefore, by the

same impugned order as in the case of the applicants,

.were reverted to the substantive post of shunters. The
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Counsel in that case also have been the same as in

the present #^fter considering the whole matter

on merits and analysing the arguments of the rsapectiwe

counsels we rejected this application by the Order

dated 21.03,1995, The learned counsel for the

respondents has placed before us the copy of the

Order and argued that the case of the present applicants

is fully covered by the judgement delivered by us on

21,03,1995, in 0.^, No.236/91. This fact is not

disputed by the learned counsel for the applicant

Shri B,S, Plainee who appeared in the case for the

applicants end uho had also appeared for the

petitioners in 0#^#No ,236/91,

6, In v4eu of the above facts and circumstances

of the case, the present Application is decided on the

basis of the judgement in 0,A,236/91 delivered on

21.3,95. end the Original Application is. therefore,

dismissed leaving the parties to beer their oun costs.

7, The Interim Order passer earlier is vacated.

(B.W^SINGH) (3.P. SHARWA)
WEWBCH (A) ' MEWBER (3)

see


